2525 Papers laid
(i) The Customs and Central
Excise Duties Export Draw-
back (General) Ninety-
fitth Amendment  Rules,
1966, published in Notifica-
tion No. G.S.R. 1661 in
Gazette of India dated the
29th October, 1966.
(ii) The Customs and Central
Excise Duties Export Draw-
back (General) Ninety-sixth
Amendment Rules, 1966
published in Notification
No. G.S.R, 1662 in Gazette
of India dated the 20th
October, 1966.
The Customs and Central
Excise Duties Export Draw-
back (General) Ninety-
seventh Amendment Rules,
1966, publisheq in Notifica-
tion No. G.S.R. 1663 in
Gazette of India dated the
20th October, 1966.
The Customs and Central
Excise  Dutles Export
Drawback (General) Nine-
ty-eighth Amendment Rules
1966 published in Notifica-
tion No. G.S.R. 1664 in
Gazette of India dated the
29th October, 1966. [Placed
in Library. See No. LT-
7281/661
(7) A copy of Notification S.R.O.
No. 390/66 published in
Kerala Gazette dated the
11th October, 1966, making
certain amendment to the
Kerala Genera]l Sales Tax
Rules, 1963, under sub-section

(i)

(iv)

(3) of section 57 of the
Kerala General Sales Tax
Act, 1963 read with clause

(¢) (iv) of the Proclama-
tion dated the 24th March,
1985, issued by the Vice-
President, discharging the
functions of the President, in
relation to the State of
Kerala. [Placed in Library
See No. 1.T-7282/86].
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KERALA MUNICIPAL CORPORATIONS (Ex-
0 crprioNs TO DISQUALIFICATION OF
| CouNcrLrLors) RuLres
The Minister of Health and Family
1966 (Ai) LSD—T7.

KARTIKA 19, 1888 (SAKA)

Papers laid 2526
Planning (Dr, Sushila Nayar): I beg
to lay on the Table a copy of the
Kerala Muncipal Corporation (Excep-
tions to Dsiqualification of Council-
lors) Rules, 1966, published in Notifi-
cation S.R.O. No. 377/66 in Kerala
Gazette dated the 4th October, 1966,
wnder sub-section (5) of section 367
of the Kerala Municipal Corporations
Act, 1961, read with clause (c) (iv)
of the Proclamation dated the 24th
March, 1965, issued by the Vice-Pre-
sident, discharging the functions of
the President, in relation to the State
of Kerala. [Placed in Library. See No.
LT-7283/66]

NavAL OFricERs RETIRED LIst (LIABI-
LITY TO RECALL FOR SERVICE)
REGULATIONS

MThe Minister of State in the Minis-
try of Defence (Shri A, M. Thomas):
I beg to lay on the Table a copy of
the Naval Officers on the Retired
List (Liability to Recall for Service)
Regulations, 1966, publisheq in Noti-
fication No. S.R.O. 229 in Gazette of
India dated the 8th October, 1966,
under section 185 of the Navy Act,
1957. [Placed in Library. See No.
LT-7284/661

ANNUAL REPORT OF THE LIFE INSURANCE
CORPORATION OF 'INDIA

The Deputy Minister in the Minis-
try of Finance (Shri L. N. Mishra\:
I beg to lay on the Table a copy of
the Annual Report of the Life Insur-
ance Corporation of India for the
year ended 31st March. 1966, along
with the Audited Accounts, under
section 29 of the Life Insurance Cor-
poration Act, 1956. [Placed in Libr-
ary. See No. 1.T-7285/66].

NOTIFICATION UNDER ESSENTIAL
CoMMoODTITIES ACT

The Deputy Minister in the Minis-
try of Commerce (Shri Shaft Quore-
shi): T beg to lay on the Table:—

(1) A copy cach of the following
Notifications under sub-sec-
tion 6 of section 3 of the
Essential Commodities  Act,
1955:

(i) The Textile Machinery
(Production and Distribu-





